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AT HYDERABAD

BETWEEL ¢

D. Raghaverdra Rao

. BPJ Jospph :
. G. Prabhakara Rao

Ashfag Ali
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2 .
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6. C . Unnikrislman .
7. Bl Umamcshwar Rao
8. Gu.Yadagiri

9,514 Narasimhag

10, K, Veeraswanmy

AN D

. Smt, T, Girija Manik
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Dated, the 30 Harch, '99.

11. Smt. Kamalavathy
12. Smt. Bala F,
13. K. Radhakrishna

14, YVL Narasimha Rao

Nair

15, Smt, Vij.yalakshmi Hajan

16, ChRK Prasad
17, KHFP Pillai
18. ax Khader
19. G Krishna
2. Mall Nayeem

21, RNarender
22. Sudha Alrey

1. The Department of Atomic Energy,
represented by Deputy Secretary to
Government cof India, anushakthi
Bhavan, Chatrapathi Sivaji Mahara]j

Harg, Bombay 400 039.

2. The Muclear Fuel Ccnple:;,

r=presented by Chief Executive,
Devartment of Atomic Energy,

Government,of India,
Hyderabad 500 762,

CCUNSELS 3
For the aprplicants

For the Resporndents

CORAM

: Mr. M, Venkateswara| Rao

-t Mr. V.Rajeswrra Rap

THE HOE'DLE I'R. R. RANGARAJAN, MEMBER (ADIIN)

THE HCH'BLE MR. B. S. JAI PARAMESHWAR, HEIBER (JUDIL)

ne

“ivs  BDplicants

s Resiondents
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(Cer: MOH'BLE MR. B.3. JAL PARANESHIAR, MEMBER (J)

1. Hesrd Mr. K. Venkateswara RaOs Learned Counsel fo

the applicant awé Mr. V.Rajeswara RaO. Learned Starding counsel
for the resiondents. ‘ . s
2 The applicants in thd.. G.h. have filed thisz appl caffﬁ;h
tion prayiny to' review the order dt. 19.11.98 passed in| the
O.A.,nin view of the fact that the Nember(Finnncc) ha

by his letter dt. 2.7.96‘accorded.ex-post—facto sanctign

for reqularisation of the Senior Accounts Clerks in D.ALE.

and its constituent units in the scalé of pay of Rs.1400=2300/~,

a:z A very special Casg}subject to the following gonditions

a) Ho further appointmehts will be made in thip grade,

b} Existing incumbents wlll hold the post as personmal
to thewm and the grade will be a waste cadre.

3. They submit that this leﬁtér dt.17.7.66 wa

not available at the time wheb they'filed this O.A. Jand that
_the respondents-haﬁ-mot'emclosed tﬁis letter to their letier
and thﬁt thereférﬂ. the ir Claim‘may he.consider‘d;
”Z.- ’ghrthef they submit that the observations mage in
ipara 10_9f thélorder are not bornd 6ut_by the reconds.
‘5. uﬂe are not prepared to accept the contanticx thét ﬁk‘

yhs

the ObSEIthiOES made in para 10 of the order are ot Lorne

out by records, In fact, it is stated so im clesr| terms

in-theég-impﬁgﬁéd letter dt, 12:.3.96,
6. In cowpliance with the directions given by|this Tribural
in OA 67@/91,d@cidmd on 4/7,8.95, the respondenh uthorities
coﬁsidermd the claingof the apﬁlicants and informed them
by.their impugned letter dt, 12.ﬁ.96. In fact,gs ot 12.%.90
the bember (Tinanar) hadunot aken amy“deciéion for regularisat
Co% the post of Ssnior nccourits Clerk im-the D.AJE. and its

constituent units, In fact, om account of non=-goncurrence
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by the Member (Finance} the respondent department was

considering to revck: the orders creating the posts ok

Senior Accountb Clerks.,

7. In vicw of the fact that by his

letter dt. 2J7.96 .

the Hembcr/Flnance has accorded’ ex-post-facto sanction for

r@gularisationwof the Senktor Accounts Clerks in D Bl

E

. and

157 )

its constituent urits, it is now for the respondent department

to consicer tﬁ376131m50f the applicanfé
o

fixation ofpay Of the applicants w.e.f.
i

of tromotlon as Senior Accounts Clerks

for motionral
1.4.97 on ag¢count

pursuant to

restructuringj order issued on 21.11. Bu issued by fthe

reépondent Nogl.
8. The réspondent department shall
proposal of‘tﬁelclaimgpf the applicants
speéifically'bringiné to his notice the
and the letter dt. 17.7.96.

9. Time for compliance of direction

2 uonths from;the date of réceipf-bf a copy of thils order.

- 10, with thege chservations the R.A.

No order as tL costs,
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now place fhe

.fo'the Membper (Finance)

- g
letter dated]

in para 8 abpve/is

is dispos+d off,




